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Yearly Remittance Abroad by Foreign
Drug Manufacturing Firms

2031. SHRI K. 5, CHAVDA: Will the
Miniser of PETROLEUM AND CHE-
MICALS be pleased to state:

(a) what were the yearly remit-
tance abroad of the foreign drug
manufacturing firmg during the
Fourth Plan period, company-wise;

-(b) what are the licensed capacities
of these firms for different formula-
tions which they are manufacturing
basically in the country and the
instances where with imported raw
materials, the formulations have been
over produced by these firms; and

(c) what action Government pro-
pose to take against the firms who
have indulged in over production of
formulations with imported raw
materials?

THE MINISTER CF STATE IN THE
MINISTRY OF PETROLEUM AND
GHEMICALS (SHRI K. R. GANESH):
(a) A statement I indicating the re-
mittances made by each of the [oreign
company with foreign equity exceeding
50 per cent during ths year 1969, 1970,
1971 and 1972 is laid on the Table of
the House. [Placed in Library. See
No. LT-8573/74]. Similar information
for the year 1973/1973-74 in respect of
each foreign company is being collected
and will be laid op the Table of the
House.

(b) There are 116 manufacturing
units in the organised sector which are
producing formulations whose number
rimg into thousands. The capacities
approved for many of these companies
covers authorisations issued {o them
under Registration Certificates, Permis-
sion/No Objection Letters issued from
time to time, productiong taken up
under schemes of djiversification, capa-
cities approved under C, O. Bs, etc. It
is not possible to co-relate manufacture
of a]] these formulations with all the
chemicals which are being manufac
tured indigenously or are being im-
porteq directly or iadirectly, Morer
over, the manufacture of formulations
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varies from year fo year depending
upon the marketability of each indivi-
dua) product.

(¢) The Committee on Drugs and
Pharmaceuticals Industry consiituted
under the Chairmanship of Shri Jai-
sukhlal Hathi is examining various as-
pects of the drug industry including
the measures for promoting the rapld
growth of the drugs industry and par-
ticularly of the Indian and small scale
industries sectors ang the institutivnal
and other arrangemants to ensure equit-
able distribution of basic drugs and
raw materials,

Amount spent on Driling in Bombay

High _
2034. SHRI BIRENDER SINGH RAO:
Will the Minister of PETROLEUM

AND CHEMICALS be pleased to state
the amount so far spent by Govern-
ment on drilling operations in Bombay
High?

THE DEPUTY -MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P, MAJHI):
Total operating expenditure incurred
upto 30th October, 1974 is Rs. 844.25
lakhs. This does not include deprecia-
tion and the value of the capital assets.

fagre w=x & w ot & fad g
™ sy

2035. ot frgfr for : s
W AA qg qqF T FIV G 6

(%) swcq 7g ghrewa 37
& faa fo fa@T & ==F gt arieny
& qEl HOA AIsT AT A WE wAT
97 9FS WM, W7 I 3 6
wa glaa W 7,07 g, wRgaT © 5qw
weatg & fagre 97 & &IXr ®=T Y7
fag w% @; T

o (@) I SRt a wm Wit ax
w1 M T ? '



65 Written Answers AGRAHAYANA 6, 1806 (SAKA) Written Answers 66

e storrorg ¥ 3 Wl (ot e Fag) -
(%) @' % afes sfgwrfal ik
w4 au=ifEl #1 g d@w & fag
‘i ®q & qra famt wmr g fa 3w
GIORTT § F1% ann & 98 | U
sfcfew degedt qafiat & g
frraT omd Ty W Tar T | W
qq F1 g7 F 5T agt AT snwed; wy
wE o wifedi ¥ s =57 aT amw
WA g TERed gfew 7 & faama

(&) grea & w4 gzt 9ot
§ ameR Wl #1 afd ogsra
Hix WA sl ¥gTeTaAWE
amw ge 4 favd  afwrnweasy
fagre ey & Fo wawi A miwdi
* WA ST H owEqrdy w9 § A
9t |

Implementation of Agreement

between the Management and Repre-

sentatives of the Employees of FACT,
Cochin

2036, SHRI C. JANARDHANAN: win
the Minister of PETROLEUM AND
CHEMICALS be pleaseq to state.

(a) whether  Government have
pot approved the termg of the agree-
ment made between the representa-
tives of the employees of the FACT,
Cochin Division and its management
on the 15th October, 1974; and

(b) if so, what are the main terms
of the agreements and the reasons for
not approving it?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K, R. GANESH):
(a) and (b). Presumably, the Honour-
able Member is referring t> the agree-
ment entered into on the 15th July,
1974 Getween the labour uniong of the
Cochin Division and the management
of FACT. The agreement, inter alia,
envisages an increase in the basic pay
and dearness allowance of the workers
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and also provides for other benefits
such as washing allowance, canteen
subsidy etc. The agreement which is
valid upto 31st December, 1976, has
since been approved by Government
subject to certain conditions.

Wage cut effected on Guards in con-
neetion with Work to Rule Movement

2037. SHRI R, P. YADAV: Will
the Minister of RAILWAYS be
pleased to state:

(a) whether in some of the Divi-
sions of the Railway “wage-cut” of
Guards are being effected in spite of
the fact that they were present dur-
ing ‘work to rule’ movement; and

(b) if so, whether Government pro-
pose to order such Divisional Autho-
rities not to victimise Guards in face
of “No victimisation agreement” and
their presence and willingness to
work the trains during the agitation?

THE DEPUTY MINISTER THE
MINISTRY OF RAILWAYS ‘(SHRL
BUTA SINGH): (a) and (b). Infor-
mation is being collected and will be
laid on the Table of the Sabha.
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